IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.
MeA.NG.364/92 In 0.A,NO0.252 of 1992,¢

Between - Dated: 16.4,1992,
1, M.Narayana;(/f - . L - D.Ye#rraiah.ffﬁ
2. R.Radhakri§hn%F/4 .+ 6, P.Babu Raoy
3, G.Laxmana Rao. " 7. V.Mohana Rao, ¢
4, Ch, Venkata Ramana.(/ﬁ - B M.Noekaraju.r”f
s | Applicants {//
And - '

1, Union of India represented by the Chairman, Telecom. Commissien,

Sanchar Bhavan, New Delhi, "™
2, The Assistant Engineer(HRD), 0/0 Telecom District Manager,
Visakhapatnam, .se - Respondents. ——

Counsel for the Applicants : Sri, C.Suryanarayana,r’ﬁ
Counsel for the Respondents: Sri, M.Jagan Mohan Reddy, Addl, CGSC,¢

CORAM:

Hon'ble Mr, R.Balasubramanian, Administrative Member
Hon'ble Mri T,Chandra Sekhar Reddy, Judicial Member,c

{Orders passed by Hon'ble Mr.‘R,Balasubramanian, Member(Ai)

M.A.364/92 is allowed, When this case was taken up for ad-
missien hearing we have heard Sri.f:Bhaskara, on behalf of Sri, C,
Suryanaryana, learned cauﬁsel for the applicants and Sri. M.Jagan Mohan
Reddy, learned counsel for the Respondents. SriflBhaskar, drew our atte

~ention to the fact that the impugned order dated 30.1,1992 (Annexure

A-3) is in violation of the Arbitration Award show“at Annexure A-1(a).
He contends that the action of the Respondents im denying the advance
increment to the departmental pr@matees is illegal, Aéainst this
Sri. M.Jagan Mohan Reddy points out that the applicants have hot made
any representation in the Department for redressal of their grievance,
Under these circumstances we permit the applicants to make a detailed
representation to the Respondents against the withdrawal of advance
increment within a month from the date of receipt of this order, On
‘receipt ef such a representation the Respondents are directed to
dispose~of the same within a period of twe moenths, Till the disposal
of the representation of the applicants, any recevery in the light of
impugned order dated 30,1,1992 shall remain stayed,.

14
representation, they will be at liberty to approach this Tribunal
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/g, If the applicants are still aggrieved after the disposal of
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3. Accordingly the 0.,A, is disposed-of at the admission stage
itself with no order as to cests. v
Deputy Registﬁaf? ) >
Copy toi=
1. The Chairman, Telecom Commission, ‘Union of India, Sanchar Bhavan,
New Delhi-110 001, /’
' 2¢ The Assistant Engineer(HRD)‘ 0/0 ‘I‘elecam District Manager,
Visakhapatnam~530 0204+
3. One copy to Sri, C.Suryanaz%'ana, advocate, CAT, Hyd-bad, "
4. One copy to Sri. M,Jagan Mohan Reddy, Addl. CGSC, CAT, Hyd-bad.‘/’
5+ One spare CODPYe ¢~
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THE HON'BLE MK. R, BALASUBRAMANIAN s M(A)
AND

THE HOW 'BLE MR.T,CHANDRASEKHAR REDDY:
MEMBER{JULL)

AND__. .

THE-HON*BTE M, T, J."ROY 7 MEFBER{JULL)

meteas 76/ 100,

SRIER / quDAEN— .

BAsfesis/MoA No, 3 5’9‘/7 b—-

in

0.A.No. Q(’Q/?
T A Noe—— (WePrNogT—™—— )

Admitted and 1nter1m directions
issued

M sposed of with directions

. Dismissed

e einivt tive Tribenal |
Dismiss Ga%tfv.‘rl‘”“ rathH .‘r
Dismissell for mfault é’/{
M. A Orde ed/ReJected.
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